,
$
.

Present

3
For the applicants

'@ for the respondents

- on 27+10,1995,

(Se.Dasgupta)
Administrative Mambar

e,

CENTRAL ADMIN ISTRATIVE TR IBUNAL
CALCUTTA BENCH

N@.U.‘&.Zé of 1996

Date of Order : 7.4

Hon'ble Mr.Justice S.Ne.Mallicks Vice=Cha

1998

irmen,

Hon'ble Mr.S.Dasquptar Administrative Member .

SHYAMAL GHOSH & ORS.,
| VS.

“UNION OF INDIA & ORS.
(S.E.RAILLAY)

e

'Y

mr-SoChm‘thy, caunsel,

URDER

The letter of the petltloner ne.1» Shyamal Ghosh

3.4.1998 produced by wr MeK.Bandopadhyays be kept with
record.

<<

Mr.MK.Bandopashyays counsel.

At the time of hearings 1€.counsel appaaring.For the
petiticners submits that hs has baen instructed by his

not to procsed yith the spplication as hig clients uant
withdray the said cage.

clisnts
to

(S.NO Nall iﬁk}
Vice-Chair map

It appears that most of the petitioners had filed 0,A,
N@.1366 of 1994 in this Tribunal yhich yas digmissed 0& merits
In the said original application, simidar

" reliefs yers prayed as prayed in the pressnt one. Uneer
circumgtancsss the present application is barred By pr)
< of resjudicata and as such it is dismisseds but without

* the
nciples
L passing

any order a@s to costs in view of the sentiments expressed by
the ld.counsel appsaring for the petitioners,

iiatei
the




To

%) ghed Maﬁ.._iandyapaéﬂway.? Advecate, ‘

2) smt. Bidisha ‘Banérjea(!ﬂherjféé)“ Mdvocate.

a.efemme t L3 T W 24 of 1996

Shyamal Roxar Ghosh -Vs.a- V& & Ors.
Be&ﬁ'sirazﬂadiﬂb

With reference to your 1etter &ahea 25, 3;9%
.reqaesting mne to take back my aase. in view of the Hon\ble
Court'’s ebsewation on 24 «03.98 and ym enqmry from |the
- rgg:l.stry. T am to inﬁom you that I wish to withdrw my

case. mndly take neeessary*st:epe and inform me.

~ Yours faithfully,

| %?MMQ'M




